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Ths Lok Sabba re-assombled at two minules past
Fifteen of the Clock,

[Mz. Darurv-Sexaxes in the Chair)

SHRI JYOTIRMOY BOSU (Dismond
Harbour) ¢ Sir, before you takeup the regular
business, I wish to rase two pointy. Last
aeck, on the 10th of August, I handed over
o you a true copy of the interim report of
the Wanchoo Committee, duly authenticated
by me.

MR. DEPUTY-SPEAKER : The matter
is being considered. It is under consideration.

SHRI JYOTIRMOY BOSU : Scven days
have passed. Government have more or less
acoepted certain recommendations, like the
one on imposing a ceiling on cash holdings.
Why s the government not coming forward
with the copy of the report? It should be
made available to Members,

MR. DEPUTY-SPEAKER : Itis trueit
has taken some time. But it isstlll under con-
sideration. I hope the decision would be taken
200m.

SHRI JYOTIRMOY BOSU : Then, I
tiad given notice of a privilege motion against
8hri Siddheswar Prasad for misleading the
House in reply to a question on Asian Cable
Corporation Limited. Shri K. P. Goenka ...

MR. DEPUTY-SPRAKER : He has to
give peior notice.

SHRI JYOTIRMOY BOSU:I have
given notice to office.

MR, DEPUTY.SPEAKER : Then it is
ander consideration.

SHR! JYOTIRMOY BOSU : Ministers
mhyhghymbighﬂqu....

MR. DEPUTY-SPEAKER : What he says
will ot go on record,
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dlcussion en the Disturbed Avess (Special
Courts) Bill, In the disoumion on the lust
ootmion, the Fowe at one stage agreed fo
refer the Billto the Joint Committee ahd then,
subsequently, rescinded that declsion. Befste
we prooeed with the Bill I would like to know
what the Minister has got to say about it

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : We had
agreed that this Bill should be referred to a
Jotnt Committee. The original intention of
the Government was to proceed with the Bill,
But in view of the various opinions that were
expressed by the hon. Members and pomible
difficulties that might arise in the Bill, in
deference to the wishes of the hon. Members,
Government agreed that the Bill may be
referred t a Joint Sclect Committee, Then,
about the composition of the Committee there
were some difficulties. I have given notice of
a substitute motion. If you allow it, T will
move it,

MR. DEPUTY-SPEAKER : There are
two Motions to refer the Bill to the Joint
Committee, one by Shri R. D, Bhandare and
the other by Shri Ram Niwas Mirdha, If
Mr. Bhandare waats to press for his Motion,
then I will have to put that first tothe Howse,
That is not presed. Then, let the Minister
move his Motion,

SHRI RAM NIWAS MIRDHA : I beg
to move !

*That the Bill to provide for the speedy
trial of certain offénces in certain avess
and for matters connected therewith, be
referred 1o 2 Joint Committee of the Houses

consisting of 45 memben, 30 from this
House, namely ;=

SHRIJYOTIRMOY BOSU 1% * # Syt “"T“ Kapur, SML-:* Kotald,

Shrimati T. Lakshm{kanthamma, Mukhtiar

e Siogh Malik, Shrl Prasnnbhei Mehts,

1508 firs. Shri G, 8, Mishra, Shri ¥, K. Mohsia,

DISTURBED AREAS (SPECIAL COURTS) s rnrs WN&. D‘;M“‘““'s g e
BILL~Contd, Shri K. G, Pant, Shri H. M,

Patel, Shei M

MR. DEPUTY.SPRAKER : We smame  Sstyasaceysn Rao, Shei Ebeahim Sulsknn Sait;
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Shei Nawal Kishote Sharma, Shel B, R, Shulda,
Sbri N. Tombi Singh, Shri C. M. Stephen,
Bhri K. Veeriah, Shri R. P. Yadav,
and 13 from Rajya Sabha ;

that in order o conatitute a sitting of
the Joint Committee the quorum shall be
one-third of the total number of members
of the Joint Committee ;

that the Committee shall make a
repost to this House by the first day of
the next session ;

that in other respects the Rules of
Procedure of this House relating to Parlia«
mentary Committees shall apply with such
variations and modifications as the Speaker
may make ; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Jomt Commuttee and communicate
to this House the names of 15 members
to be appointed by Rajya Sabha to the
Jomt Committee.”

MR. DEPUTY-SPEAKER : The question

“That the Bill to provide for the
speedy triul of certain offences in certain
areas and for matters connected therewith,
be referred to a Joint Committee of the
Houses consisting of 45 members, 30 from
this House, namely :—

Shri Rs D. Bhandarc, Shri M, C. Daga,
Shri Madhu Dandavate, Shri Tulsidas Dasappa,
Shri Biren Dutta, Shi C. D. Gautam, Shri
Dinesh Chander Goswami, Shrimat: Subhadra
Joshi, Dr. Kailas, Shri Purushottam Kakodkar,
Shri Sat Pal Kapur, Shri L. D. Kotoki,
Shrimati T  Lakshmikanthamma, Shei
Mukhtiar Singh Malik, Shri Prasannbhai
Mchta, Shri G. B, Mishra, Shri F. H. Mohsin,
Shri Priya Ranjan Das Munsi, Shn Balakrishna
Venkanna Naik, Shri Sarjoo Pandey, Shri
K. C. Pant, 8hri H. M. Patel, Shri M. Satya«
nxrayan Rao, Shri Bbrahim Sulaiman Sait,
Shri Nawal Kishore Sharma, Shri B, R. Shukls,
Shri N. Tombi Singh, Shri C, M. Stephen,
Sbri K. Veeriah, Shri R. P. Yadav, and 15
from Rajya Sabha §

that in order to contitte & sitting
of the Joint Committee the quorum shall
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that in other respects the Rules of
Procedure of this House relatiog ¢to Parlias
mentary Committee shall spply with such
variations and modifications as the Speaker
may make ; and

that this Howe do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communicate
to this Howse the names of 15 members
to be appointed by Rajya Sabha to the
Joint Committee,”

The motion was adopied,

1508 hrs,

INCOME-TAX (AMENDMENT) BILL

MR. DEPUTY.-SPEAKER : Then, we
take up further discusion of the Income-tax
(Amendment) Bill. Shri Bade was on his Jega.
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“In the recent case of Indian Alumi-
nium Co. Ltd. as, Commissioner of Income-
tax (1972) 84 L. T. R. 735, the Supreme
Court virtually overruled its earlier deci-
sion in Travascore Titanium Product Ltd.
w, Commissioner of Income-tax (1966)
60 I. T. R, 277, and held that wealth-tax
paid by an aswestee in respoct of business
amets it deductible ap a business expense
in computing the amesses's income from
business.”
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